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Hen'ie Mr. S.P. Singh, Mministrative Mern),er 
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Union of India (efence) & 2 •rs. Respondents 

For the applicant s Mr. .K. Ghose, Counsel 

For the respondents $ Ms. U.3anyai, Counsel 

tB 

ingh 

Li. .unsels for ó.th sides are pr sent. 

2. 	 This OA has leen filed óy the applicants 

against non-extension of lenefit of the judgernent and .rier 

as well as exclusion of the applicants from promotion. 

The applicants have prayed for the fellowing reliefs s 

(i.) Leave e given to the applicants to file this joint 

applic ati•n in terms of Rule 4(5) (a) 'if the Mmmi strative 

Tribunals (Pr.cedure) Rules, 1987;; 

to direct the respondents to give benefit of the judgemeit 

and .r&er passed in .W92 on 3-1-5 to the applicants 

herein as has leen accorded to the applicants No.1 to 13 

to the said $121/2; 

to direct the respondents to consider the case of the 

applicants in terms of statutory rules and ntin terms 

.f any executive order ipye passing the statutory rules 

and give prorntio1'1al benefits to them; 



to direct the respondents to assign proper seniority 

p0 siti.n to the applic ants in terms of the statutorY 

rules and in terms of the judgemeL%t and order passed 

in *121/92 .n 3.4-5: 

to cancel, withdraw and/or rescind the rejection of 

order of promotion to the applicants het cm insofar 

as it relates to the order of promotions as contained 

in Anexure I hereof; 

to direct the resp.ndeflts to produce the entire 

records of the case before the Hon'le Triuuai 

for adjudiCaticfl of the issued involved herein; 

Herd Ld.CunselS f,r.th sides. Ld. Counsel 

for the resp.ndents submits that the reliefs payed for 

by the applicafltz in this case have since been granted 

and necessary orders grating seniority. I as well as 

promotion have since been i3sued and thus this *A has 

become infructuous. Copies ,f such orders have also been 

produced before Us and the same are kept on record. 

in view of the above the OA is disposed of 

as it has become infructuous. 

ityana Prusty, 
Mm1njtiVeMnker. 


